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HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

1. Shri Shailendra Singh Chauhan, learned counsel has filed his 
'vakalatnama' on behalf of respondent no.2 & 3, which is taken on 
record.

2. Shri Shailendra Singh Chauhan, learned counsel for Nagar Nigam 

says that there is no attempt by the Nagar Nigam to evict the 

petitioners. However, as regards the claim for issuance of a certificate 

under the Street Vendors (Protection of Livelihood and Regulation of 

Street Vending) Act, 2014 i.e. the matter will be considered as per 

law.

3. In view of the statement made by Shri S.S. Chauhan, petition is 

disposed of. 

January 30, 2026
Praveen
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